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SOUTHERN ZONE BENCH AT CHENNAI

O.A. No. 114 to 122 of 2020
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& 65 Ors ... Respondents in OA Nos. 114 to
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Dated at Chennai on this the 17t day of November, 2021.
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COMMON COUNTER STATEMENT FILED ON BEHALF
OF RESPONDENT Nos. 10, 28, 31& 34

The Respondents above-named humbly submit as follows:

1. The Respondentsabove-named submit that they have perused a copy of
the application and documents filed in support of O.A. 114 to 122 of
2020 (SZ) and emphatically deny all the averments/allegations
contained therein except those that are matters of record and those
specially admitted to herein. The Respondents above-named also put
the Applicant to strict proof of the averments/allegations made in the

applications.

2. The Respondents above-named submit that most of the
allegations/averments made by the respective Applicants are false and
lack merit and as such do not warrant any response from the
Respondents above-named. However, this may not be deemed as

admission of any fact on the part of the Respondents above-named for




the mere absence of any specific traverse. The Respondents above-
named state that the basis on which the respective Applicants have
arrayed the Respondents and the basis of the allegations made in the

OAs are unclear and not backed by any document.

3. The Respondents above-named named submit that the averments
made in therespective Applicationsalleging illegal/ high-handed acts of
the Respondents above-named have affected the rights of the
respective Applicants is vehemently denied and the App]icantsare‘put
to strict proof of the same.The Respondents above-named submit that
the Applicants have erroneously arrayed the Respondents above-
named as a party to thisApplication.The Respondents above-named
state that they are not carrying on any illegal activities as alleged and
further that they are not letting out any waste/discharge into the

rivers/ water bodies as alleged.

4. The Respondents above-named submits that entire application is set
out on the ground that the Resﬁondents above-named and others are
carrying on illegal/unauthorized prawn and shrimp aquaculture farm
in the various survey numbers at the villages mentioned in the
Applications, without obtaining the mandatory permissions/clearances
and the same arevehemently denied as false in so far as the

Respondents above named are concerned.

5. The Respondents above-named state that based on the
recommendations of the High-Level Committee constituted by the
District Collector, Sri Potti Sriramulu Nellore District, and after
considering the objections from the public, aqua zones were approved

for setting up Aquaculture Farms.

6. The Respondent No. 10/31 (Manubolu Sailaja) submits that she holds
valid Certificates of Registration bearing nos. AP-II-2018 (19814) and
AP-I1-2018 (19816) issued by the Coastal Aquaculture® Authority,
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Government of India, Ministry of Agriculture and Farmers Welfare, to

run Aquaculture Farm.

7. The Respondents 28 and 34 state that they are not running any illegal
aquaculture farm as alleged. The Respondents above-named state that
they are not conducting any illegal activities as alleged and further that
they are not discharging waste/ effluents into irrigational water bodies
as erroneously alleged by the Applicants in the OAs.

8. The Respondents above named further submit that the OAs are
motivated and have been instituted by members of opposing political
factions. It is further pertinent to note that there are no specific details
or allegations made against any specific Respondent and mere blanket,
vague and general allegations/statements are made by all the
Applicants in all the OAs without any factual/ documentary basis.

@

9. The Respondentsabove-named further submit that the Applicants have
miserably failed to make out any impropriety or illegality on the part of
the said Respondentsto bolster the vague allegations made in the OAs.

10. The Respondents above-named reiterate at the risk of repletion that
there is no illegal activity whatsoever being carried outby them nor is
there any discharge of untreated waste and chemical effluents into the
irrigation canal or the neighboring agriculture lands nor any attempt
made to demolish the bunds or pipes or crops.

11. The Respondents above-named state that they have at all times acted in
compliance with all the statutory provisions and shall continue to
follow the same in the future as well. The allegations made by the
Applicants against the Respondents above-named are reckless and
baseless to say thé least. The Respondents above-named submit that
the instant OAs, in so far as they relate to the above Respondents,
ought to be dismissed as they lack substance and/or merit.
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It is therefore prayed that this Hon'ble Tribunal may be pleased to
dismiss O.A. Nos. 114 to 122 of 2020 (SZ) with cost and pass such
further/other order(s) as this Hon'ble Tribunal may deem fit and proper

in the facts and circumstances of the case and thus render justice.

Dated at Nellore on this the 15thday of November, 2021.
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COUNSEL FOR RESPONDENT RESPONDENT NOS.
NOS.10, 28, 31 & 34 10, 28, 31 & 34
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YR IRER, G T4 fHdH SHedm F31ed /
GOVERNMENT OF INDIA, MINISTRY OF AGRICULTURE AND FARMERS WELFARE

CTY Selgy WA | COASTAL AQUACULTURE AUTHORITY

AT TR WA T S{ieheorT WHTIOT usr
1920 CERTIFICATE OF REGISTRATION OF COASTAL AQUACULTURE FARM

U&SY -l / FORM-II

TER TAGIY YT IR 2005 B GRT 13 AR T FAGN WIRrdr fAamraedt 2005 & Frw 11 @ i
Under Section 13 of Coastal Aquaculture Authority Act, 2005 and Rule 11 of Coastal Aquaculture Authority Rules, 2005.

guileRor T [ Reg. No. ARIE / Dated :

AP-11-2018(19814) 07-JAN-2019

residing at....... RXTXIY ANIPALLL (V). CHITTAMUR. (V). SPSR. NELLORE. (DT), ANDHRA. PRADESH....................
PIN:524415.

is registered by the Coastal Aquaculture Authority vidé No.

(1 IS N Y 1 O for a period of five (5) years from the date of registration.

Fo1 3R IUATE S arelt Wiaffest @ =R / DETAILS'OF UNKT AND TECHNOLOGY TO BE FOLLOWED
1. &P &7 ¥ | Location of the Farm :
TS [ State 37T / District aree/Esa | TalukMandal e w / Revenue village

...... ANDHRA - +wesrereesrereerees NERLORE oo eereiverversaiveiveves CHIFETANER: cveeveereereereereees PADARTHIVARI

PRADESH KANDRIGA
2. Td&ur I=T / Survey Numbers : -

SY.NO: 7-2A,7-3

1. B &I 8FABc(8dCaN H) | Area of the farm (in hectare) : .
a) BT BT ol TG [ Total farm area : ......eeeeeevreeeevnnnronn: 0099, oot
b) Sdl YER &1 $f &A% | Total water spread area : ..0.56

2. 9T @I WM drell goifadi | Species to be cultured : ...SPF Litopenaeus.vannamei........... e,
3. W& W $1 ¥ | Stocking density : ...NOT.EXCEEDING .2..00,000/ha

4, Wfd 99 WHel H&T | No. of crops / year : ....2 PER.YEAR

'\‘fﬂ’f /Place : CHENNAI A 5
ARG / Date : 07-JAN-2019 o : (sferpa gwmeR Faf [ Authorised Signatory)




YR WOR, Y T4 {6 S Faerd /
GOVERNMENT OF INDIA, MINISTRY OF AGRICULTURE AND FARMERS WELFARE
TR Ty AT | COASTAL AQUACULTURE AUTHORITY

1922 At STAGHY B BT GSiieheor STHTOT U
CERTIFICATE OF REGISTRATION OF COASTAL AQUACULTURE FARM

9y -l / FORM-II

T AP WREer JRFRA 2005 B GRT 13 R TG TPy wiRGReT FraEaed 2008 @ I 11 @ e
Under Section 13 of Coastal Aquaculture Authority Act, 2005 and Rule 11 of Coastal Aquaculture Authority Rules, 2005.

gofieRor | [ Reg. No. TR / Dated :

AP-11-2018(19816) 07-JAN-2019

......................................................................................................................................

.......................................................................................................................................................................................
.......................................................................................................................................................................................

.......................................................................................................................................................................................

....... PITTIVANIPALLL (V). CHITTAMUR..(VD).. SPSR. NELLORE..(RT),. ANDHRA PRADESH, ...............
PIN:524415.

is registered by the Coastal Aquaculture Authority vide No. ....... AP-U-2018(19816) .. ..o,
dated.......... 07 JANZ0I9 e cerreeerreeeeerrreeaerens for a period of five (5) years from the date of registration.

g AR TS AR arelt Wrenfest & &0 / DETAILS OFéUl;lIT AND TECHNOLOGY TO BE FOLLOWED

1. %Pf @71 ¥ | Location of the Farm

IS | State f37eTT / District “dreeniHEe / TalukiMandal T uTH / Revenue village
ey .
...... A ND}ERANELLGRE-CEITI'AMURPJTTIVANIFAUJ
PRADESH :

2. Jd&qur |1 | Survey Numbers :
SY.NO:15

. BT B dabe(adedr H) | Area of the farm (in hectare) :
a) G Bl ol &bl [ Total farm area : .....ceeueevemeeeevenveee sl
b) ST TR & Fol 8Bl | Total water Spread are@ : .06l..........ccweewuriiiuriieiiieirisieeissiesissese s

2. UTe @ W dTel YAt | Species to be cultured : ... SPE.LUORENACHS VANAGHIE]..........5 ..o,
3. W@ ¥W@H &1 g9 [ Stocking density : -...NoI.Excmnlmd.z,.eo,owhu ....................................................................

. fd 9¢ ¥ | | No. of crops / year : ....2 PER YEAR

'»Fﬁ’Ff /Place . CHENNALI
drRIE / Date : 07-JAN-2019  ~

(arferga &waner @t [ Authorised Signatory)
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